FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ARCHIS ENTERPRISES
(INDIA) PRIVATE LIMITED
SI. No. | PARTICULARS DETAILS
1. Name of corporate debtor Archis Enterprises (India) Private
Limited
2. Date of incorporation of corporate debtor 06-May-2013
3. Authority under which corporate debtor is incorporated Registrar of Companies, Pune
/ registered
4. Corporate Identity No. / Limited Liability U93000PN2013PTC147256
Identification No. of corporate debtor
5. Address of the registered office and principal office (if Plot NO'_S 4, Bhageshrge, Bhise
¢ deb Colony, Vill Varale, Ambi Road, Ta
any) of corporate debtor L Maval , Talegaon, Maharashtra,
India - 410507
6. Date of closure of Insolvency Resolution Process 15-01-2025
Liquidation commencement date of corporate debtor 16-01-2025
8. Name and registration number of the insolvency Mrs. Neeraja Kartik
professional acting as liquidator Regn No. IBBI/IPA-001

/IPP01445/2018-2019/12137
neerajakartikip@gmail.com

o. Address and e-mail of the liquidator, as registered
with the Board

10. | Address and e-mail to be used for correspondence with Archis.liquidation@gmail.com

the liquidator
11. | Last date for submission of claims 15-02-2025

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of liquidation of the Archis Enterprises (India) Private Limited on 16-01-2025.
(Information received on 22-01-2025)

The stakeholders of Archis Enterprises (India) Private Limited are hereby called upon to submit their
claims with proof on or before 15-02-2025, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties. Name

and signature of liquidator : Mrs. Neeraja Kartik
Date and place: :22-01-2025, NAGPUR



FRIDAY, JANUARY 24, 2025

AGRICULTURAL MARKET YARD BRANCH :

W Union Bend Plot No. 285/286, Torna Road, Market Yard
,...,,.‘_"? Lm w== Pune-411 037 Tel: 020-24264225

TR Email: ubin0543896@unionbankofindia.bank
[Rule - 8 (1)]
POSSESSION NOTICE (Forimmovable property)

Whereas,

The undersigned being the authorised officer of Union Bank Of India,
Agricultural Market Yard Branch, under the Securitisation and Reconstruction
of Financial Assets and Enforcement Security Interest (Second) Act, 2002 (Act No.
54 of 2002)and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 26/03/2024 calling upon the borrower Mr. Malhar Namdeo Jaybhay and
Mrs. Suchita Malhar Jaybhay to repay the amount mentioned in the notice being
Rs. 5,96,421.63 (Rupees Five Lakhs Ninety-Six Thousand Four Hundred
Twenty-One and Sixty-Three Paisa only) within 60 days from the date of receipt
of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under Section 13(4) of the said Act read with rule 8 of the said rules on this 21st
day of the January 2025.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge
of the Union Bank Of India for an amount Rs. 5,96,421.63 (Rupees Five Lakhs
Ninety-Six Thousand Four Hundred Twenty-One and Sixty-Three Paisa only)
and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available to the borrower to redeem the secured assets.
Description of Inmovable Property
All That piece and parcel of flat No. B-3, adm. 659 Sq. Fts., situated on 1st floor,
in building named as Sai Ganesh Vihar on S. No. 08, Hissa No. 01E, adm. Area
00H 14R (1400 Sq. Mts.) situated at Ambegaon Bk, Tal- Haveli, Dist — Pune

411048. boundary by:
East - Road and property of Shri Dangat, West - Sr. No. 06
South - Sr. No. 06, North - Sr. No. 08/1 part,

Date : 21.01.2025
Place : Pune

Authorised Officer
UNION BANK OF INDIA

KIRLOSKAR BROTHERS LIMITED
Regd. & Head Office: YAMUNA S.NO. 98(3-7), BANER,
PUNE - 411045, Ph. 020-27214444

NOTICE

Notice is hereby given that the Share Certificate/s Nos : 2143 For
495 fully paid up Equity Shares of Rs. 2/- each of this company
bearing Folio No. J000175 & Distinctive Nos. 1691817 - 1692311
respectively standing in the name/s of Jivanlal Jugraj Marvadi
(Jivanlal Jugraj Shrishrimal) has/have been reported to be lost or
mislaid. Any claim relating to this/these share certificate/s should be
notified within Fifteen days from the date of publication of this
NOTICE to the Registered Office of the Company. Otherwise,
duplicate share Certificate/s in respect of lost share certificate/s will
be issued to the above-mentioned Owner/s and no claim will be
entertained thereafter.

For KIRLOSKAR BROTHERS LIMITED

Sd/-
Pune: Pune Mr. Devang Trivedi
Date: 30/08/2024 (Company Secretary)

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED

SL.Noj PARTICULARS DETAILS

1. | Name of corporate debtor Archis Enterprises (India) Private Limited
2. | Date of incorporation of corporate debtor 06-May-2013
3. | Authority under which corporate debtor is Registrar of Companies, Pune

incorporated / registered

PUBLIC NOTICE

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

All the people are informed that
the Survey No. 589 B, PLOT NO. 49,
Vidyasagar Colony, Munjeri, Total Area
00 H 5.2 R, of Rs.00-02 paise out of]
this property Area 00 H 2.1R, Rs.00-01

ADITYA BIRLA

W w CAPITAL

Aditya Birla Housing Finance Limited

Registered Office- Indian Rayon Compound, Veraval, Gujarat —
362266 Branch Office- 1st Floor Lohia Jain Arcade, S No. 106,
Near Charturshrung Temple Senapati Bapat Road, Pune-411016

Paise herein after called as said property
is owned by 1). Mr. Ravidra Chabildas
Shah, 2). Nilam Ravindra Shah both are
Residuing at 358, Market Yard, Gultekdi,
Pune 411040, and said owner has received
consideration as earnest money the said
owners have also given an assurance that
the said property is completely free and
unencumbered, and no one has any kind
of mortgage, donation, reward, purchase,
deposit, alimony, lien, lease, bond chitthi,
in respect of the said property. Contract-
Madar, Possession, Tenancy, Inheritance,
Court Seizure Or in case of charge of
any bank/Private Financial Institution,
they should meet in person with original
documents at the following address

the said notice.

APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Whereas, the undersigned being the authorized officer of Aditya Birla Housing Finance Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Possession of the property described herein
below in exercise of the powers conferred on him/her under Section 13(4) of the said act read with
rul8 the Security Interest (Enforcement) Rules, 2002.

The borrowers in particular and public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Aditya Birla
Housing Finance Limited for an amount of mentioned below and interest thereon. Borrowers
attention is invited to the provisions of sub-section 8 of Section 13 of the act, in respect of time
available, to redeem the secured assets.

Possession Notice(for Immovable Property)

within 10 days from the publication of the
said public notice. If there is no objection
within the said period, our client will
complete the further transaction regarding
the said income, assuming that there is no
right. Objections received after the said
deadline will not be considered
Pune, Date: 23/01/2025 Sd/-
Adv. Ajay Khilari

Add-Fourth Floor, “Avenir”” Ghole Road,
Shivajinagar, Pune-411005. Mo-8854883555

Only)

4 Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U93000PN2013PTC147256

Plot No.54, Bhageshree, Bhise Colony, Vill Var-
ale, Ambi Road, Ta L Maval , Talegaon, Maha-
rashtra, India - 410507

5| Address of the registered office and
" | principal office (if any) of corporate debtor

6 Date of closure of Insolvency Resolution 15-01-2025
" | Process
Liquidation commencement date of 16-01-2025

Corporate Debtor

Mrs. Neeraja Kartik
Regn No.
IBBI/IPA-001 /IPP01445/2018-2019/12137

8 Name and registration number of the
" |insolvency professional acting as liquidator

9. [ Address and e-mail of the liquidator, as neerajakartikip@gmail.com

registered with the Board

10, | Aadress and e-mail to be used for
correspondence with the liquidator

Archis liquidation@gmail.com

11. | Last date for submission of claims 15-02-2025

Indiabulls Asset Reconstruction Company Limited

One International Center, 4th Floor, Tower 1, Elphinstone
Road, Mumbai 400013

Indiabulls

ASEET RECONSTRUG TION

Appendix - IV Possession Notice (see rule 8 (1)

(For Inmovable/movable property)

WHEREAS, The undersigned being the Authorized Officer of the Indiabulls Asset
Reconstruction Company Limited under the Securitization and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002)
(SARFAESI Act) and in exercise of powers conferred under Section 13 (2) read with
Rule 9 of the Security Interest (Enforcement) Rules, 2002, issued a Demand Notice
dated 31.07.2020 thereby calling upon the Borrower M/s Faith Machinery Stores
Pvt Ltd (Borrower), Mr Nadeem Abdulrazak Bagawan (Co-Borrower/Mortgagor),
Mrs Shahenaz Saleem Bagban (Co-Borrower/Mortgagor), Mr Shakeel Abdulrazak
Bagawan (Co-Borrower/Mortgagor), Mr Aslam AbdulRazak Bagawan (Co-
Borrower/Mortgagor), Mr Saleem AbdulRazzaque Bagban (Co-Borrower) to repay
the amount being Rs. 2,34,25,346.09/-(Rupees Two Crores Thirty Four Lakhs
Twenty Five Thousand Three Hundred Forty Six and Paisa Nine Only) as on
31.07.2020, together with further interest plus costs, charges and expenses etc. within
60 days from the date of receipt of the said notice..
Thereafter, Indusind Bank Limited (Hereinafter referred as “IBL”) has assigned the
financial assets to Indiabulls Asset Reconstruction Company Limited acting in its
capacity as trustee of Indiabulls ARC XIV (Trust) vide Assignment Agreement dated
30.03.2020 under sec.5 of SARFAESI Act, 2002. Indiabulls ARC XIV has stepped into
the shoes of the IBL and all the rights, title and interests of IBL with respect to the finan-
cial assets along with the underlying security interests, guarantees, pledges have vest-
ed in Indiabulls ARC in respect of the financial assistance availed by the Borrower(S)
and Indiabulls ARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the properties
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on
this the 20th Day of January of the year 2025.
The borrower in particular and the public in general is hereby cautioned not to deal with
the properties and any dealings with the properties will be subject to the charge of
Indiabulls Asset Reconstruction Company Limited for an amount of being Rs.
2,34,25,346.09/-(Rupees Two Crores Thirty Four Lakhs Twenty Five Thousand
Three Hundred Forty Six and Paisa Nine Only) as on 31.07.2020 together with fur-
ther interest plus costs, charges and expenses etc. thereon (less amounts paid since
issue of demand notice, if any.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTIES
PROPERTY NOS.1: Unit No 7 , Upper Ground floor, Sunshine Marks, Sr No 4840,
Mumbai-Pune Road, Pimpri , Pune 411018 On or towards East : Shop, On or towards
West : Building, On or towards North : Shop, On or towards South : Shop
PROPERTY NOS.2. Unit No 8A-9 , Upper Ground floor, Sunshine Marks, Sr No 4840,
Mumbai-Pune Road, Pimpri, Pune 411018 On or towards East : Shop, On or towards
West : Building, On or towards North : Road, On or towards South : Shop.

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the com-
mencement of liquidation of the Archis Enterprises (India) Private Limited on 16-01-2025. (Information
received on 22-01-2025)

The stakeholders of Archis Enterprises (India) Private Limited are hereby called upon to submit their
claims with proof on or before 15-02-2025, to the liquidator at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator : Mrs. Neeraja Kartik

Date and place: : 22-01-2025, NAGPUR

[ﬁ IDBI sank LE IR E R el FOSSESSION
CINLGS ok G daean  Pideka Choes; F G Rnad, Shova Mapgas, Pena - 411 004 MOTICE

Where.as ihe undesigned being The Authorized Officer of D8I Bank Lid., under the
securitization and Reconstrection of Financial Assels and Enforcement of Sacurity Interest

At 2002, (the Acty, and in exercise of the powers conferred under Section 13 {12 read with
fule 3 of Secunty Irferest (Enforcement) Rules, 2002, (the Rules), issued a demand notice
under Secton 13 (2) o borrawars, &5 Iisted below, calling wpon the borrgwers to rapay the
armoudl renliaed i e nolice willan G0 s oo he dats of recaipl of the said noice. The
borrowers mentioned below having failed to vepay the zaid amouwnt, the notice is hereby
given ta the borrowers mentionad helow and tha public ingenaral, that the Authorired Ofices
hiaz taken Symbalic pessession of tha praperty moclgaged, in eercise al powsrs conlened
on him urder sub-zection i4) of saction 13 of Act read wih rule & of the Secunty Intesest
iEndtprcemeant) Rules, 2002, antha dita of possession agains! nams of bormowars 235 detaiad
bl Tha barrowars o pariculans and he pub®s in general is hareby cautionsd nat o deal with
the property and any dealings with the property will be subject ta the charge of the DBI Bank
Lid., far amamount menficned below andintesest and charges thereon. The borrowers aftention
|5 inwitad to provisions of sub section (8 of secton 13 o tha Act, in respec of tinss available, to
redeem the secured a5sels.

Wt uf oy Bactiwiry [ | Dalaod | o Descriplion of Dutstandin
Pty | Qe e imvre sty | e ()
Mr Vinod Silaram | 047 [ Janegsy | AR thal piece and pareel of | Bs 11,311,744/
Jadhay (Borrowerl | Noy 22, property bearing Flat Ma.- | (Rupees Elaven
& Mrs. Gautami My 2025 201, 2nd Floor, Ganesh | Lakhs Thirty
Vinod Jadhay (Symbotc | ReEsidency, 3. No. 361/28 | One Thousand
{Co-borrower) Rossassini| (New), GTS 7267 Saven Hundred
AT No.- | Talegaon [abhade, Pine- | and Farty Four
D670675100003704 412207, Maharashira. | Daly) plus
& .EUTEJ.?;|%“53?5 5'_:{- Fll. Further inerast
li2 abubist ol WIS, SIUEE | and chareas
sl within the Villzge limits-of iharean ||[:T|:
Takegaon, Taluka Mawal, | 1p.sp-op24
Destrict Pura n fhe Skala
af Maharashira,

Place : Pune | Dale : 24/01/2025 Sdf-  Authorised Officer

Dated: 20.01.2025 Sd/- Authorised Officer
Place: Pune Indiabulls Asset Reconstruction Company Limited
(Acting as Trustee of Indiabulls ARC XIV Trust)

IDBI Bank Ltd. Retail Recovery, (D8I

[@ IDBI BANK Hiouza, 17 Floor. Onyareshwer Padaka Choek,

GIW - LES190MEZI4GANeEaE F O, Road, Shivaji MNagar, Pure-411002 HDT“:E

POSSESSION

Pune East Zonal Office, Pune

8r. Mo.7A/2,1" Floor, Hadapsar LE.

Fune - 411013, Tel : 020-24514023,
E-mail : cmmare_per@mahabank.coin

DEMAND NOTICE

[{Under Section 13(2) of the Securitisation & Reconstruction of
Financial Assets and Enforcement of Security Interast Act. 2002
(SARFAESI ACT) read with Rule 3(1) of the Security Interest
{Enforcement) Rule, 2002)]

The accounts of the following Borrowers with Bank of Maharashtra,
Yerwada Branch having been classified as NPA |, the Bank has
issued notices under S5.13(2) of the SARFAES! Act on the date
mentioned below. In view of the non service of the notice on the last
known  address of below mentioned Borrowers/Guarantors this
public notice is being published for information of all concerned, The
below mentioned Borrowers/Guarantors are called upon o pay fo
Bank of Maharashtra, Yerwada Branch within 80 days from the
date of publication of this Notice the amounts indicated below due on
the dates together with future Interast at contractual rates, lill the date
of payment, under the loan/and other agreements and documents
executed by the concerned persons. As secunty for the Borrowers'
obligation under the said agreements and documents, the respechive
assaets shown against the names have been charged to Bank of
Maharashtra,Yerwada Branch If the concermned Borrowers/
Guarantors shall fail to make payment to Bank of Maharashtra,
Yerwada Branch as aforesald, then the Bank of Maharashtra,
Yerwada Branch shall be enlitled 1o proceed against the above
secured assets under Section 13(4) of the Act and the applicabla
Rules entirely at the nisks of the concerned Bomowers/Guarantors
a5 to the cosits and consequences. In terms of provisions of
SARFAES] ACT, the Concerned Borrowers! Guarantors are
prohibited from transferring the above said assetsin any manner,
whether by way of sala, lease or otherwise without the prior writtan
consent of Bank of Maharashtra, Yerwada Branch  Any
contravention of the said provisions will render the concerned
persons liable for punishment and for penalty in accordance with the
SARFAESI Act, The Borrower's attention is invited to the provisions
of sub-section 8 of Sec 13 of the Act, in respect of time available, to
redeem the secured assetis. Thiz notice 15 also being publishad in
vernacular language. The English version shall ba final F any
guestion ofinterpretation arses.

T TS AR

Bank of Maharashira

e il A

Name & Address of
Borrower | Guarantor

1) Mr. Balasaheb Bhagwan Chalak |Rs. 15 40 372 69/-
(Borrower) Flat No. M-7, 2nd Floor, | (Rupess Fifteen Lakh
Building MNo. M, Wagheashwar Magar, | Farty Nine Thousand
Wagheshwar Chsl, Wagholi, Pune|Three Hundred Seventy
—41£207 | Two and Paise Sixty Nine
2} Mr. Sambhaji Shyamrao Age|only) Plus unapplied
{Guarantor) Pillar Homes Row House | interest @ 9.45% pa
Me.5, Viman Magar, Pune-411014 w.ef.04.01.2025

" Demand Notice : 04/01/2025 NPA : 28/09/2024

Description of Property - Oid Gat Mo 2404, Mew Gat Mo, 1418, Flat
Mo, M-7, 2nd Floor, Wagheshwar Magar, Building No. M, Wagheshwar
Magar THSL, Wagholi, Pune = 412207 admeasuring carpel area
74,32 s ml

Date + 04/01/2025
Place ; Puneg

DOutstanding Amount

Chief Manager & Authorized Officer
Bank of Maharashtra, Pune East Zone

The Authonsed Cfficer of IDBI Bank Limibed, under (e Securiisation and Reconstrictian
of Financial Assels and Enforcement of Security Interest Act, 2002 (54 of 20020 & In
exercize of e powers confemmed under Section 13(12) read with Rule 3 of Security
Interest {Enforcement) Rules, 2002 PutEshed Demand Mobce dated menboned balow,
undar Section 132 of the sakd Acl, calling wpon the concemed Bofrowers, as per detalls
giventeiow, to repay the amount mentioned in the respective Nobce within 0 days from
the date of the Said Notice. The concerned Bormowers baving failad to repay the said due
amount, nofice is hereby given to the concerned Borrowers in particular and the public in
general that the undersigned has laken Passession of the immovable propery described
harain balow in axercise of powers conferred on him under Seclion 13(4) of the sald Act
raad with Fule & of the said Rules on ihedale menfioned below, The concemed Boerowers
in particular and the public in general are hereby cautionad not ko daal with the concamed
property and any dealings with the said property will be subject to the charge of IDBI BANK
LT faran amount mentioned below, The bormowes s attention s invited fo sub-section (3]
of section 13 of the ACL in respect of bme avasiable 1o redeam the sacured assels,

Name of the Bomowers| Date of Outstanding
: - : Date of Description of o
W‘ iNo. | Watice |PO55ESSion Iimmavable properties ““.IE‘;:I
Mr.Urmash 0800 | Jamsary | Alihat piece and parcal | Rs.23,02,945 86/
Damodhar Shinde & | 2024 | 22, 2025 |of land comprised in| {Rupees Twenty
Mrs:Vaishali Umash [=ymbalic [and: forming part of | Three Lakhs Two
Shinde loan a'c Possassion) | Flat No.6 2nd Floor, | Thousand Ming
D2506T51 0003606, Bullding Sundarban, | Hundred Fourly
DOBTETS100037040, &hNo, 72+ 8R2.CTS| Five and Fasa
DOETEFEI0001T201, Mo. 208 Village Migdi, [ Eighty Six only)
and admeasuring ©4.77 | as on September
OaTETS100011282 sg.mir plus parking 10th 224
Pincode-411 044
Place:- Pune SD-
Date:- 24.01.2025 Authorized Officer

Public Notice

Notice is hereby given to the Public at large that MR.PRATAMESH
RAJESH PANSE AND MRS.SUSHMA RAJESH PANSE, Presently
Both Residing at: Flat NO 90 Anand Van, MCGH Society, A-6
Paschim Vihar, New Delhi 110063, is intended to purchase the said
the property bearing Flat No. 903 in the wing 'A' area admeasuring
143.25 Sq. Mtrs., along with terrace area admeasuring 14.58 Sq.
Mtrs., on the Ninth Floor in the Apartment known as “ PALAZZO
APARTMENT CONDOMINIUM ” along with Two Car parking No A-20
AND A-41,area admeasuring 11.14 Sqg.Mtrs, each and undivided
share of 1.7063 % in the common areas and facilities constructed on
the land situated (Hereinafter referred as the 'SAID FLAT')
constructed on the land bearing situated at Survey No. 37/1,
Part,37/2 Part at Village Balewadi, Taluka Haveli, District Pune,, and
within the limit of Pune Municipal Corporation, Revenue jurisdiction
at Sub Register Haveli No. 1 To 28, Dist. Pune. My client going to
purchase above mention property, Discussion is going on owner has
given assurance to my client that its title as owner of the said property
is clean & marketable. Inspite of their assurance if any persons
has/have any claim/right in the nature of agreement, Sale, Lease,
Lien, Mortgage, possession or otherwise to and/on upon the property
which described in schedule here under and/or any part thereof are
required to inform the same to the land signed in writing with
necessary documents within 15 days of the publication of this notice
failing which my client shall complete the transaction without
reference to such claim/s and the same if any shall claimed to have
been waived an abandoned. The said land is bounded as follows:-

On or towards the East : By S.N0.37/2 and S.No.42

On or towards the South: By S.No0.37/1 (part) and 37

On or towards the West: By S.No.36 and 37/1 (Part)

On or towards the North:By S.No.37/1 (part) and 37/2 (part) along
With appurtenances thereto.

PUNE

| Date: - 24/01/2025

DATE :23/01/2025

Adv. Mugdha Milind Khandeshe (ADVOCATE)
(Notary Govt of India) Office Address at : Shop No 3, Dwarka

Flaora Residency, Shiv Sai Lane, Pimple Saudagar, Pune — 41102
Mob. No. —9689799733 ,Email ID : Khandeshem@gmail.com

1. Name of Borrower: SACHIN MARUTI DEDE, SACHIN MARUTI DEDE AND COMPANY, POOJA SACHIN DEDE
Outstanding: Rs. 50,74,238/- (Rupees Fifty Lakh Seventy Four Thousand Two Hundred Thirty Eight

Demand notice Dated: 13-11-2024

All That Piece And Parcel Of Flat No. 2 Now Known As Apartment No. 11, On The Second Floor,
Totally Admeasurig 830 Sq. Fts. Built-Up Area, Situated In The Building Known As “Charu Court”,
Registration Sub. Dist. Taluka Haveli, Dist.- Pune, Constructed On Within The Limits Of Pune
Municipal Corporation, Bearing C.T.S No. 315 To 322 B, Admeasuring 547 Sq. Mtrs., Village
Erandawana, Taluka Haveli, District Pune, Within The Limits Of Pune Muncipal Corporation, Pune,
Maharashtra- 411038, And, Bounded By: East: 10’- 0” Side Margin, West: 10’ — 0” Side Margin,
North: Staircase, South: 30’ — 0” Wide Road.

Date of Possession: 20-01-2025
Description of the Immovable Property

Nineteen Only)

PUBLIC NOTICE

Public are hereby informed that my
clients Mr. Rusheel Dadu & Mrs. Sarita
Dadu both R/o. H.No.1-2-56/35, Advocate
Colony, Domalguda, Hyderabad, TS-
500029 owned by the following properties
viz., (i) All that the Block 1B, on first floor
having 1542 Sft., of “SREE ARCADE” in-
cluding common areas, along with two car
parking 200 sft., on cellar floor bearing unit
no.BP5 & BPG, together with UDS land of

2. Name of Borrower: IMRAN ZAFAR SHAIKH, VARSHA IMRAN SHAIKH & A M MENS WEAR
Outstanding: Rs. 28,85,419/- (Rupees Twenty-Eight Lakh Eighty Five Thousand Four Hundred

Demand notice Dated: 13-11-2024

All That Piece And Parcel Of The Property Bearing Flat No. 103 On First Floor Admeasuring 84.43
Sq. Mtrs. Built Up Along With Car Parking No. 6 Admeasuring 9.29 Sq. Mtrs. In The Building No. D-
3 In The Society Known As Sunrise Co-Operative Housing Society Limited Which Is Constructed On
Land Bearing Survey No. 71/2/2 C, Survey No. 71/2/3a/3, Survey No. 71/3/3b, Survey No. 71/1/3,
Survey No. 71/2 /ic, Survey No. 71/4/3, Survey No. 71/2/5¢/1, Survey No. 71/2/Ac, Survey No.
71/1/31, Survey No. 71/4/3/1 Situated At Village Hadapsar, Taluka Haveli, District Pune And Within
The Limits Of Pune Municipal Corporation, Maharashtra-411028, And Bounded As: East: Lift &
Staircase, West: Open Space, North: Duct, South: Flat No. 102.

Date of Possession: 22-01-2025
Description of the Immovable Property

57 Sq.yds, (out of 688.54 Sq.yds), in
premises bearing H.No.1-2-271, situated
at Sarojini Devi Road, Secunderabad. (ii)
All that the Block GB, on ground floor hav-
ing 1303 Sft., of “SREE ARCADE” includ-
ing common areas, along with two car
parking 200 sft., on cellar floor bearing unit
no.BP1 & BP2, together with UDS land of
48 Sq.yds, (out of 688.54 Sq.yds), in
premises bearing H.No.1-2-271, situated
at Sarojini Devi Road, Secunderabad. The
bank couriered the original i) Sale Deed
No.1186/2011 dt:16-08-2011 executed by
V. Srinivasa Rao and others in favour of
Sarita Dadu (ii) Sale Deed No.1096/2011

3. Name of Borrower: VILAS DHONDIRAM GAIKWAD, SUSHAMA VILAS GAIKWAD &
SUSHAMA VILAS GAIKWAD

Outstanding: Rs. 31,54,776.99/- (Rupees Thirty One Lakh Fifty Four Thousand Seven Hundred
Seventy Six and Ninety Nine Paise Only)
Demand notice Dated: 13-11-2024

All That Piece And Parcel Of Residential Flat No. 2, Admeasuring Are About 530 Sq Fts. I.E, 49.25
Sq Mtrs (Built-Up)+ Terrace Area About 70 Sq Fts. I.E. 6.50sq. Mtrs., Totally 600 Sq. Ft., On The
First Floor, In The Building Known As “Rahi Classic Co- Operative Housing Society Ltd.”,
Constructed On The Land Out Of Survey No. 55/1+67/1b2/1&2, Plot No. 5 Situate, Lying And Being
At Revenue Village Dhanori, Taluka Haveli, District Pune, And Within The Local Limits Of Pune
Municipal Corporation And Within The Jurisdiction Of Sub-Registrar Haveli, Maharashtra-411015,
And Bounded As: — East:Open, West: Passage, North: Staircase, South: Road.

Date of Possession: 20-01-2025
Description of the Immovable Property

Date : 24/01/2025

dt:28-07-2011 executed by V. Srinivasa
Place : Pune

Rao and others in favour of Raman Dadu, but

Authorised Officer
Aditya Birla Housing Finance Limited

the same are lost during the transit in or
around the place of ICICI Bank Towers,
Nanakramguda, Hyderabad, Ranga Reddy dt.,

Search for the same, but the same
could not get the same despite sincere ef-
forts. If anybody found the originals, the
same may be handed over to the following
address. Further, my client intended to
mortgage the above property by deposit-
ing the document with ICICI Bank, and if
any individual/s or entity/ies having any
objections, along with all authenticated
documents in originals, may approach the
following address.

Sd/- A. SRINIVASA SARMA
Advocate-Supreme Court & Arbitrator
Office: 301 & 302, 3rd floor, Sri Sai Elite,
Miyapur, Hyderabad-500049
Mobile: 9652687969

bedow and further interest thereon

Mame of the Borrower

AAVAS FINANCIERS LIMITED

[CIN:LESEZ22RIZOEIPLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor,
South End Square, Mansarovar Industrial Area, Jaipur, 302020

of Demand Notice

POSSESSION NOTICE

Whareas, The wndersigned being the Authorised Officer of AAMAS FIMAMCIERS LIMITED under the Securitization and
Reconstruction of Financlal Assets and Enforcement of Security Interast Act, 2002 and in exercise of powers conferred upon me
under section 13{12) read with Rule 9 of the Securty interest [Enforcement] Rules 2002, issued a Demard Mot calling upon the
bormowers mentionad heresm beloe to repay tha amount menticned in the respective notice within &0 days fromthe date of recaipt of the said
natice, The bormowers having failed to repay the amount, undersigned has aken posession of the propertios described herein bedow in
erwe et of powers oonferned on me under Section 13448) ol the Said Act read with Buse Dol the i rules on the dates mentioned as below.

The borrower andGuarantor in particular and the publicin general ks hereby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as

Date & Type
of Passeiiban

[rate & Amount

D‘L"E'!'riptl an of F;np._-rt.'.

PLISHPALATS RAJENDRA 24 MOV 21 GAT NO 587171 PART, BODHEGAQN, RAHLIRL, | SYMBOLIC
MALWADE, MA, PADMAKAR s, HOB5GL/- AHMEDNAGAR ADMEASURING 3000 500, FT, | POSSESSION
PALWADE, ME, RAJENDRA 74 MOY 21 TAKEMN ON
PALVADE 22 14K 25
GUARANTOR : MR KIRAN

CHANDRAKANT KALE

(840 MO} LNHSRONG17- 180068440

SURAI THAKRE, NANDA 9 ALIG 74 FLAT MO, H-143, FIRST FLOOR "SURAVARNA PHY¥SICAL
THAKARE, RAIL THAKRE MOHINI As. 4232854/~ & LAXMICOOP H5G SOCIETY™, 5 N0 169P T POSSESSION
PMATANRAD SHELKE s H71759) 17EF HAYVING CT5 MO, 4865, VILLAGE- PIMPRI, | TAKEM ON
(870 WO LNPIRL 7523-240325340 7 AUG 24 TAL-HAVELI, DIST.- PUME MAHARASHTRA 22 1AM 25

& LNPIBG17623-240330508 ADMEASURING 65.42 50.MTHR

[ Place : Iadpur

Rate: 24-01-2025

Authorised Officer Aavas Financiers Limited

PUBLIC NOTICE

| The Public Notice is hereby given that Mr. Mahesh Dattafray Pawar

has agreed to morigage the below mentioned property in favor of my
client Piramal Capital and Housing Finance Ltd. Further Mr
Mahesh Dattatray Pawar has informed my client that the said
property 15, his ancestral property and no one other than him, has
possession and legal rights. That Mr. Mahesh Dattatray Pawar has
assured my client Piramal Capital and Housing Finance Lid that he
has clean and clear title to the said property. All persons, institutions
having any claim, rights by any legal means; in respect of the said
Property more particularly described in the schedule hereunder are
hereby reguested 10 notify the same in wrting 1o meus with
supporting documentary evidence at the address mentioned herein
below within T days from the date hercof.

DESCRIPTION OF THE PROPERTY
All that piece and parcel of land area admeasuring 60 H 17 R out of
Gat No.2009/2 totally area admeasurmg 00 H 47 R, lving and
situated at village Shikrapur, Taluka Shirur, District Pune and which
is bounded as East : By property of Dnyvandev Bhosale, West: By
Ciat Mo.2009/3, South; By Z.P.Roead; North: By Property of Rohit
Pawar out of Gat No, 20092
Adv. Sopanrao Mane

OCME. Fourth Fleor, Bromha Sky Ulzurn,
Abosve Poma Showrooam I‘l_n'.prl Punc- 18

P : BTO3222233

Pune

PUBLIC NOTICE

Notice is hereby given that,

I have been instructed to investigate the title of LATE. AARTI RAGHUNANDAN
HEMMADY expired on 01/12/2023, leaving behind HER legal heirs (i) Shri. Raghunandan
Dattatraya Hemmady, (ii) Mr. Jaidev Raghunandan Hemmady and (iii) Mr. Rahul Raghunandan
Hemmady in respect of property described, in schedule written hereunder.

That (i) Shri. Raghunandan Dattatraya Hemmady, (ii) Mr. Jaidev Raghunandan Hemmady
and (iii) Mr. Rahul Raghunandan Hemmady declared that, there are no others legal heirs and
LATE. AARTI RAGHUNANDAN HEMMADY did not execute the any Will during her lifetime.

Any person/persons having any claim against or in respect of the said property or any
part thereof by way of sale, mortgage, exchange, charge, lease, lien, inheritance, gift, trust,
maintenance, possession, easement or otherwise are hereby called upon to intimate in writing the
same to the undersigned together with documentary evidence in support thereof within 07 days
from the publication of this notice failing which my client shall presume that there is/are no claim
of any nature whatsoever and shall processed to complete the transaction and all such claim/s
(if any) raised thereafter shall not be entertained and shall be deemed to have been deliberately
waived and/or abandoned.

SCHEDULE OF PROPERTY

All that piece and parcel of residential Flat No. C2 1101 on the Eleventh Floor in Building
No. C 2 admeasuring carpet 40.13 Sq. Mtrs. i.e. 432 Sq. Ft. and Adjacent Terrace admeasuring area
3.99 Sq. Mtrs. i.e. 43 Sq. Ft. in the Society known as Saarrthi Souvenir Co- operative Housing
Society Ltd., Pune which is constructed on the land bearing Survey no. 15/6/1 to 15/6/20 and 15/3
Part at Village Mhalunge, Taluka Mulshi, District Pune and within the jurisdiction of Sub Registrar
Taluka Haveli, District Pune and within the limits of Zilla Parishad Pune, Taluka Panchayat Samiti
Mulshi, District Pune, District Pune. Sd/

Date : 22/01/2025
ADV. KAILAS L. KSHIRSAGAR
Office-No. 5, Second floor, Abhudaya Apartment, Near Sane Dairy, Bhandarkar Road,
Pune-411004 Mob.:9822087495/9763410136 Email id- kailas.kshirsagar3gmail.com

FEDERAL BANK

YOLE PERFECT BAMKIMNG PARTHNER

with provisoto Rule 8 {6) of the Security Interest (Enforcement) Rules, 2002,

https:/'www.federalbank.co.infweblguesttender-nofices

LCRD PUNE DIVISION,

Ground Floor, JVA Mall, Shop Mo 3, Plat Mo. B, Wing D, Village Hingane Bk, Karve Magar, Pune,
Maharashtra, 411052, Phone No: +81-8308180037, Email: peferd@federalbank.co.in

Website: www. federalbank.co.in

SALE NOTICE

Sale Notice for Sale of Movable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read

MNotice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described movabde & iImmovable property Morlgaged /
Hypothecated { Charged fo The Federal Bank Lid. [ Secured Creditor ), the Physical Possession of which has been taken by the Authonsed Officer of The Federal Bank
Ltd, { Secured Creditor |, will be sold on “As is where is" an 10/0272025 for recovery of below mentioned amount due to The Federal Bank LId, (Secured Cradifor) with
further interest, cost and other charges plus expenses from the Borrowers as mentioned in Schedule below. The details of Reserve Price below which &l the
propertes will not be sold, and the Eamest Money Depasit { 10% of the Reserve Prica | is also mentionad in the schedule belaw along with brief details of the Barrowers
respectvely. Please note that this is a brief sale notice detailing the Borrowers and the security held by the Federal bank Ltd. For detailed sale notice and terms
and conditions of the sale, please refer to the link provided inin the website of The Federal Bank Ltdi.e.

Bhimrao Kamble
2} Mrs. Reshma
Santosh Kamble

s Resarve Price &
3, Dale of Amount as per Description of property
No.| MameofBomowers | porand Notice Demand Notice MEEME ifs)
1. 1 1) Mr. Santosh 01-09-2023 Rs. 16,92, 159/- as on 26.08.2023 Tata LPT 1918 5L BS-VI, NP Colour, having 6,10,000/-

under Loan Alc Mo, 15106900001015 &
Rs. 1,25,871/- a5 on 09.08.2023
under Loan A'c No, 15106900001130

Chassis No.: MATT90207TM1A01997, Engine Na.: &
5LNGDICR21AYX 100292, Diesel, 2021 Model, 61,000/
bearing Reqistration No.: NL 01 AE 8546

Date: 24/01/2025 Place: PUNE.

For The Federal Bank Ltd.
Sdi-, (Authorized Officer under SARFAESI Act).

A\ AXIS BANK LTD.

Regisierad Odiice ; Axis Bank Lid., “Trishu™ -3rd floar, Opp. Samarthesinear Temple, Near Law Gardien, Ellisbridge, Ahmedabad -380006
Branch Address: Axis Bank Lid., Sterkog Plars, Ground floar, Opp, Sai Sevices Patrol Pump, J8 Road, Puna-4110404

POSSESSION ROTICE
(RULE 8(1)]

Whereas, The urdersigned beng the Authorized Oifcer of the Axis Bank Lid., Under e Securitisation and Reconstruction of Financial Assets and Endoecement of Sacurity Interest At 2002 and
in gaercise of the powers comfested under section 13(12) read with Bulad of the Securiy Intérest ([Endpncemiant] Rubss, 3002 isspad a damard nofices oa the datas manBoned below, caling upan
the Doeroavers " Co-borrowsars | Guaraniors | marigagors, as per details given befow, ta repay the amnunts: mentioned in the respecthe Notices within 60 days from the date of the respective notice

The barrowess / Co-DOMIWers | Guarantors / marigegoes, having tailed o repay the amaunt, nolice is hereby Qlven o Ehe bormowess [/ Go-borrowers | Guaranlars | morigagoes and e pubic in
ganaral fhat the undarsigned has taken Physical Passession al {he properly dezcnbad herin bataw in'exercize of powars confarred on himher under settion 1304) of the =aid Acl read with Bule,
6 & 8 of the Secaurity Inserast (Enforcement) Rides, WI0Z on the date mentioned Delow. The borrowsars | Co-barnowers | Guarantars © mortgagars inoparticigae and the peblic ingeneral s hanehy
cautaaned not 10 cedl with e praperly and ary dealings with the groperty wil be-sulect 10 the change of te Axls Bank LId., tor amawls mentioned bedv, The Bosmiwers aténbion is invited o
e provisions of Sub Secticn (8) ol Saclicn 13 of e SARFAES] At 2002 i respect of Bme available, ta redeam the sacued assals

ar.Ho) Mame & Address of Borrowers | [tu-iutrmerg_{?_l_!:_l!!i_g_qlﬁ __l'_'_I.I._IH_'B.!_'IEGIS:

= is ot biads

Plaate -8 Pansion, Tal Maval, Cist Pune-410507,

. Dutsiniifing hetbunt he)

1) Jagdish Shivajl Sapkal 2} Reshma Repchand Sakunde, Boih R'e. Sapkalwadl, | Rs.17,93,595/- (Rupees Sevendeen Lakh Minety Three Thousand Five Humdred Ninety Frve Only) amount as
To.Iredapur, DIt Pung-413104, Alse 3t © Hill Vew Residenty, Fist No.d06, Fot No. | on 1340/2022 being the amount due & (Ihls amout includes interest appled 11301 02022 only) & tegether
4. Incrapurl Cakany, Fasegaon Datihace. Puné Mabarashira, india - 410500, Also) with further contractual rate of interest from 131072022 thergan il the date of payment, he dfaresaid amaunt
Al Ro.1 - Ganral Mofer Inda Pvi Lid Plal NoA-16. MIDG Tegaan Induwsiial Area: and inciderssl enpenses, costs, charges ele. incurred | 1o incammed until e date af payment.

__Date of Demand Notice : 21/10/2022

Il rapuari Colomy, Gls NO.TETE & 7578, Talegaon Dabhade, T Maval Dl Pune.

Description of Immovable Properties : All Peace Ant Parced OF The Praperly, Flat No 106, On Fest Floce, In Bullding Hal View Resicency, Buit Up Admesuring 48,30 Sq_ M1, Piol No B4,

___Date of Physical Pessession : 20/01/2025

3% W0, 178, Somatane, Tafuka Kaval, Dist Pane

2| |1) Mahash Vinayak Ghule [Borrower/Mortgager) 2) Monali Makesh Ghule (Co-| Re.12.79,001/- (Rupees Twelve Lakh Seventy Nine Thoesand one Onby} amount as on 04/02/2023
Barrower), Both A/, At Kiatavi, Post Talegapn Dabhade, Near Maruti Mande | baing the amount due (including interest apphied 1 04002/2023 anly) plus further mterest (3t confractsss
Puma -410507, Alzo at - Flat Mo 406, £th Floor, Wing A, “Shree Lasmi Nandamvan' ||a||=. of interest | from 0500272023 tharsan tl the date of payment, the aforesaid ampunt and incidantat
| BXPENSES, GOS1S, Charmes eto, ingurmed / o be ingurmed ungil the date of paymant

Date of Demand Nolice : 0400272023

Date of Physical Passession @ 20/01,2025

Mishesh Vinayak Ghule,

Dmrlﬂ'mn of lmmevable Properties @ Al that piece snd parcel of Pt Mo 208, area admeasoring about 50,16 Sg. MIrs, Le, 540 Sq. 1. Saeadle Area [inclusive ol Parking and Terrace), on
Fauri Faor in Wing Mo, A of praject Bnotan 23 “Slee Laxmi Nandnvan”, constrected on land beaning Gal Mo 178, stualsd af vilage Somalane, Taluka Maval Distet Pune osamed by M

Dile : 20001/2025 Place : Pune

Sd/- Axis Bank L., Aulhorised Dlficer

financialexp.epapr.in

Pune
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